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PART IV

TET TS T @7 et qeae

GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

faeelt fagm awr gfarey
RIPKCE]
facel, 4 STHaR), 2022

BT ¥. 21 /10 /fafr@ai—1 /2022 / vawga—VII / faumd / 0754 —F=fiRad &1 adwmemor a1
STFeTNY & fory yaifdrd fbar Sirar 8 —

faceht fafeaT (W 1) fagws, 2022
(2022 &1 fasta®d AEATH 03)
( SHaTfes I TSt & feetl @1 fu w # fIAI® 04 SAR), 2022 BT qRIRNT fHar ma )

¥ 2021—2022 ¥ GIRT At @ oy I I &7 e @ dfed Y | e witeT w
AT FO 3R WA BT ARG PR & v ve s

TRT TORSY & g80Rd a8 H UK o & fReel & faum |9 g1 fF=faRed w9 & a8
sffrafa 8 —

57 DG/2022 (1)
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wfera sfids

%.2612,85,55,000 / —

2021—2022 ¥ IS ST

GOl

a3 foeelt @ wfaa A ¥

1.

2.

39 ffem @1 dferg am el fafrier (Fwr 1) ifdfees 2022 21

I IS & fieell @ |l B d 9 uew ok uygad iR S
ITGA & HeM (5) H faffde o ofde 721, ST B WRI &1 &R
@ foy a1 g9R BE ¥l IRE w}is U=l a@ ygue g9

¥ g 3R ggad YAl B Hol IR B RWER &, 91 YA @ e (2) H fffde st
& R H ¥ 2021—2022 B AAR & SR YIAHE & W H UIgad
Bi |
fafrse 3. 39 Iffrm grT I T e foee WReR @) dfad A § 9
v R WY fby o & fou wifded wifYr Se srafd & www #
I A Sfealad sl iR Sewdl & forg fafrfsra @1 s |
g
(EmT 2 MR grRT 3 <REY)
(. TOIR )
frr=ifafaa @ smrfere ¥t
I |AY AR gATo faum= @wr g | afaa fAfY w T
KRSl Iaxl Rl
1 11 111 v \4
1 g dea RTOTET 100 0 100
2 AR U TR NSl 4350850 1600 4352450
Yot 480000 0 480000
3 EICRNIGE] RIS 3268620 758210 4026830
ol 80000 0 80000
fom MNEE 105581 60 105641
gail 30000 0 30000
5 T RIS 975000 0 975000
Tl 200 0 200
RIS 8300 0 8300
6 1 ol 2676515 0 2676515
RIS 2884900 100 2885000
frfear vd & ey it 600 0 600
7
RIS 7650 0 7650
THTST BT bl 100 0 100
8
9 I RIS 1086385 0 1086385
10 | faes RToTed 9405089 0 9405089
bl 200 0 200
TSR 1000 3900 4900
11 e faer ok e fHfor bl 2200 1395 3595
T 25363290 765265 26128555




[PART IV DELHI GAZETTE : EXTRAORDINARY 3

SREal AR SRUN BT fqawor
I TSI 7 faeell IR IRIFTH, 1991 (1992 BT 1) B ORT 29 & IWIRT (1) &
(@) # T o oF fdeell & AU W gRT WIRT IS [ToraTl & feell @ <fed
Wapd FI B 981 IR S (oY Maeasd o IR & ISR o ey et @1 |@iia B 9 [ftkes @
g & forg faeel faf T arfdfem 2022, fadrre uqga farar e 2 |

Iz fae Suad Sl &I uTa &1 drEdl 2 |

qoell 4 SIE, 2022

faumft wifed gy & G9efl smu=

faeet fafamT (dwr 1) REas, 2022 &1 Iy et srfimRer ifar & sifaRad faumrh wifdd ue & =12
2 |

IS AR, Ffea

DELHI LEGISLATIVE ASSEMBLY SECRETARIAT
NOTIFICATION
Delhi, the 4th January, 2022
F. No. 21/10/Apprn.1/2022/LAS-VII/Leg./0754.—The following is published for general Information:—
THE DELHI APPROPRIATION (No. 1) BILL, 2022
(BILL No. 03 OF 2022)
A
BILL

to authorise payment and appropriation of certain further sums from and out of the Consolidated Fund of the National
Capital Territory of Delhi for the services in respect of the financial year 2021-2022.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-second Year of the
Republic of India as follows:-

Short title. 1. This Act may be called the Delhi Appropriation (No. 1) Act, 2022.

Issue of Rs.2612,85,55,000/- from 2. From and out of the Consolidated Fund of the National Capital Territory
and out of the Consolidated Fund of Delhi, there may be paid and applied further sums not exceeding those
of the National Capital Territory specified in column (5) of the Schedule, amounting in the aggregate to the
of Delhi for the financial year sum of Rupees two thousand six hundred twelve crore eighty five lakh
2021-2022. fifty five thousand only towards defraying the several charges which will

come in the course of payment during the financial year 2021-2022 in
respect of the services specified in column (2) of the Schedule.

Appropriation. 3. The sums authorised to be paid and applied from and  out of the
Consolidated Fund of the National Capital Territory of Delhi by this Act,
shall be appropriated for the services and purposes expressed in the
Schedule in relation to the said year.
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THE SCHEDULE
(See sections 2 and 3)
(Rs. In thousand)

SUMS NOT EXCEEDING
Demand | Services and Purposes Voted by the Charged on Total
No. Legislative the
Assembly Consolidated
Fund

| I 111 v \4
1 Legislative Assembly Revenue 100 0 100
2 General Administration Revenue 4350850 1600 4352450
Capital 480000 0 480000
Revenue 3268620 758210 4026830
3 Administration of Justice Capital 80000 0 80000
Finance Revepue 105581 60 105641
4 Capital 30000 0 30000
5 Home Revenue 975000 0 975000
Capital 200 0 200
Revenue 8300 0 8300
6 Education Capital 2676515 0 2676515
Revenue 2884900 100 2885000
7 Medical and Public Health Capital 600 0 600
Revenue 7650 0 7650
8 Social Welfare Capital 100 0 100
9 Industries Revenue 1086385 0 1086385
10 Development Revenue 9405089 0 9405089
Capital 200 0 200
1 Urban Development and Revenue 1000 3900 4900
Public Works Capital 2200 1395 3595
Total 25363290 765265 26128555

STATEMENT OF OBJECTS AND REASONS

The Delhi Appropriation (No 1) Bill, 2022 is introduced in pursuance of sub-section (1) of section 29 read with clause
(a) of sub-section (1) of section 30 of the Government of National Capital Territory of Delhi Act,1991 (1 of 1992) to
provide for the appropriation out of the Consolidated Fund of the National Capital Territory of Delhi, of the moneys
required to meet the expenditure charged on the Consolidated Fund and the grants voted by the Legislative Assembly
for the expenditure of Government of National Capital Territory of Delhi for the financial year 2021-2022.

(MANISH SISODIA)
Dy. Chief Minister/Finance Minister
Delhi, 4 January, 2022
MEMORANDUM REGARDING DELEGATED LEGISLATION

The Delhi Appropriation (No. 1) Bill, 2022 does not seek to confer any additional power of legislation on any
subordinate functionaries.

RAJ KUMAR, Secy.
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